SUNDAY, MARCH 30, 2025

WWW.FINANCIALEXPRESS.COM

FE SUNDAY

Form No. INC-26
(Pursuant to rule 30 of the Companies
(Incorporation) Rules, 2014)

Before the Central Government
Regional Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of

Companies Act, 2013 and clause (a) of
sub-rule (5) of rule 30 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of
ZUMAX EQUIPMENTS PRIVATE LIMITED
(CIN: U28110HR2008PTC037850)
having its Registered Office at
HOUSE NO. P1-34A, SRS PRARLS FLOOR,
FARIDABAD, HARYANA, INDIA - 121002

...... Applicant Company / Petitioner
NOTICE is hereby given to the General Public that the company proposes to make
application to the Central Government under section 13 of the Companies Act,
2013 seeking confirmation of alteration of the Memorandum of Association of the
Company in terms of the special resolution passed at the Extra Ordinary General
Meeting held on 28th February, 2025 to enable the company, to change its

% Indian Overseas Ban

With reterence to our Advertisement dated 28.02_2025. The E-Auchion scheduled
on 30.03.2025 for below mentioned property(iot no 2) has been defarred fill

CORRIGENDUM

ASSET RECOVERY MANAGEMENT BRANCH
h 4th Floor, Rachna Bullding, 2 Rajendra Plag
Phone: -011-25758124, Email: ioh1997@iob.in

furtiter notice. The revised auction date will be noticad in due course.

glhi-110008

Lot No.2

Equitable Mortgage of Besidential Flat-51, Second Floor, Sangam
Apartment, Plot No.ll A-31/6, Sectar-Il, Vaishall Ghaziabad, UP,
coverad area 6564 sq mir in the nama of Mr Harshpal Singh Sfo
Mr Brij Paul Singh &nd Mrs Mira DewviiW/'o Harshpal Singh).
Boundaries: North: Plot No 31/7, South: Plot No.31/5,
East: Road 40 ft wide, West: Road 12 ft wide

All other terms and Conditions as mentioned in E-Auction nofice dated

27022025 advertised on 28,02 2025 will remain the same.
Public in General are requested to take note of the above.

Place : New Delhi,

Date :

29.03.2025

Authorised Dificer,
Indian Overseas Bank

NOTICE

Notice is hereby given that 1000 Equity Shares
bearing Certificates No. 383935, 1138861,
532935, 90094396, 90094397, 90094398
and distinctive No. 1617284732-17284781,
296618122-296618921, 25304524-
25304573, 9795910-9795949, 9795950-
9795989, 9795990-9796009 of face value
10/- each under folio No. SRF0045193 of
SRF Limited standing in the name of deceased
holder Shakunt Lal Jain has been Lost or mislaid
and the undersigned has / have applied to the
Company to issue duplicate certificates for the

said shares.
Any person who has any claim in respect of
the said shares should write to our Registrar,
KFIN TECHNOLOGIES LTD, Selenium Tower
B, Plot 31-32, Gachibowli, Financial District,
Nanakramguda, Hyderabad, Telangana-500032
within one month from this date else the
company will proceed to issue duplicate

certificates.
Navneet Kumar Jain
Name of Claimant
Place: Delhi

Date29.03.2025

OFFICE OF RECOVERY OFFICER-Il, DEBTS RECOVERY TRIBUNAL, LUCKNOW | E-AUCTION

dorer #Aas

(IR TBIR HT SUHH)

B ~afsae

Canara Bank

(A Govt. of India Undertaking)

Syndicate

Regional Office
Dehradun

Offers are invited for the public avction of the gold omaments, pledged in favour of the Bank, for the purposes of
recovarny the dues owed by the Borrower(=) io the Bank, ag detailed below. Auction Will be conducted at premizes
Canara Bank, Dharampur | 18518 Branch, Debradun auction date 14.04.2025 a8 7100 AM Orvwards

JEWELLERY AUCTION NOTICE

5l. | Mame & Address of Date of |Dutstanding| Auction Date
Mo, tha Bomower Account No. | npa Amit. g Time & Place |Market Rate| Remarks
1. | Vivek Kumar 1125007099645 (06.02.2025 Rsta41a- | 14.04.2025 | Jewellery | InersidPerson
Singh as on 11.00 AM & May Conéact
21.03.2025 | Canara Bank | Mett Weight Elan:'l_k-- Turthar
Branch 4.230 gms. dezls Faeki
Dhargmpur Smghijﬂnhlle
{1B518] Ko, TE301D0MSS

The auction shall be subject 1o the items and conditions of the sale by the Bank A bidder participating in the auction
ahall be deemad to hawve full knowtedge of the aforesaid terms and conditions of sale, submission of the Bid is
PhysicalAuction.
Date; 20.03 2025

"IMPORTANT"

Whilst care is taken prior to

HARYANA, INDIA-121002

Date : 30.03.2025
Place: HARYANA

Registered office from "State of Haryana" to the "State of Uttar Pradesh".

Any person whose interest is likely to be affected by the proposed change of the
registered office of the company may deliver either on the MCA-21 portal
(www.mca.gov.in) by filing investor complaint form or cause to be delivered or
send by registered post his / her objections supported by an affidavit stating the
nature of his / her interest and grounds of opposition to the Regional Director,
Northern Region, Ministry of Corporate Affairs, B-2 Wing, 2nd Floor, Pt. Deendayal
Antyodaya Bhawan, CGO Complex, New Delhi-110003 within Fourteen days from
the date of publication of this notice with a copy to the applicant company at its
Registered Office at the address mentioned below:-

HOUSE NO. P1-34A, SRS PRARLS FLOOR, FARIDABAD,

ZUMAX EQUIPMENTS PRIVATE LIMITED

For & on behalf of Applicant

MUKESH KUMAR
(Director)
DIN: 09030469

[Gowvt. of India, Ministry of Finance)

lArea of Jurisdiction-Part of Uttar Pradesh)
600/, University Road, Near Hanuman Setu Mandir, Lucknow-226007

DRC NO: 32512016
ISARC LTD. Versus M/s. Spectra Paper Coaters Pvt Ltd. & OTHERS

Publicatian in addition of proclamation of sale made on 26,03.2025, The under mentioned immaovable properly will be sold “As iLis
where it is and whalever il is Basis and subject io statuiony dues, revenues and other encumbrances as LawiRule” by online
E-auction “through the website hilps: drt.auctiontiger.net on 30.04.2023 for recovery of dues, interest and costs as follows-

Description of Property/Schedule of the Mortgaged Property(s)

SALE
NOTICE

Descriplion of property to be sold within the

the sum of R5.61,52 074
(Rupees Sixty One Lacs
Fitty Twia Thousand
Seventy Four Only) fram
the defendanis/i.0.'z
as per RL.C.

Wame of Mortgagea |SARCLTD.

Magar (U.P} owned by Shri Dinesh Gupla, J.D.MNo.Z and
bounded as under-Easi-Agricuftural Land, West-Agncultural
Land, Morth-8.0 fit Wide Chak Road, South-Agricultural Land

Particulars name of the co-owners, The property belongs to Reserve Price Ea;::::, TEQH
the defaulter and any other person as co-owners
DRC No. 3252046 in - |M/S. SPECTRA PAPER COATERS PVT. LTD. Rs.B8,05,000/ Rs.6,80,500/-
0.4 5582074 bearing | INDUSTRIAL PROPERTY (BUILDING) situaled at -Khata| (Rs. Eighty-Eight | (Rs. Eight Lacs
Fiecovery Certificate Mo, | Mo 00611, Khasra No 1775, Area of Land 620 Sq.mir, Buill Lacs Five Eighty Thousand
3252016 Dated up Area 4014 18X2=802838 Sqft., Village-Dhoom| Thousand Only). Five Hundred
01.01.2016 for Recovery of Manikpur, Pargana & Tehsil-Dadr., Distt-Gautam Budh Only).

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
Mis SAYA AUTOMOBILES LIMITED
OPERATING IN AUTOMOBILES SECTOR AT DELHI
(Under Sub Regulation (1) of regulation 364 of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporale Persans) Regulations, 2016)

oL RELEVANT PARTICULARS

t.|Name of the corporate debtor
along with PAN & CIN/ LLP No.

Sayva Automobiles Limited
PaM: AACCEITITR
CIN: UT482900L1984FPLCO18058

L |Address of the registered office

A-F1TMUNICIEAL MARKET
CONMALUGHT PLAGE, DELHI - 1710007

. |URL of wabsite

Website Mot availabla

P o

.| Details of place where majority of
fixed assets are located

A- 21 -22. T Kamal Road, Industrial
Sraa, Azadpur, Delhi - 110033

5 [Installed capacity of main
productsisenvices

The company s engaged In the busingss of
Dealership of four wheelers Cars of Mis
Maruti Suzuki India Limited and succassiully
operating the showroom for selling fhe
Maruti ears through showroom and servicing
of Maruti cafs i workshaop.

& | Quantity and value of main products!
services sold in last financial year

Turnover; 8,83,80,906/-
{ .Y : 2023-24 As per provisional
Financial Statemants )

7. | Number of amployees! workmen

49 [Forly-Nine ) Employees and workers

4. [Further defails including last available
financial statements (with schedules)
of two years, lists of creditors, are
availabie at URL:

A-21 22, GT Kamal Road, Indusirial
Area, Azadpur, Delhi - 110033 And
The required detalls can be sought by
email at: irp sayaf@gmail com by
submitting the confidential underiaking.

%, | Eligibality for resalution applicants under
section 250k} of the Cede is availabde a1 URL:

The réquired details can be sought by
amail at; inp.savadgmail.com

10, Last date for receip! of exprassion of Inberest

14.04 202%

11| Date of issue of provisicnal st of
prospective resolution applicants

16.04 2025

12| Last date for submission of objections
to provisional list

21.04 2025

13(Date of issue of final list of
prospective resolution applicants

24.04. 2025

14| Date of issue of information
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicanis

24.04 2025 (Subject o confidential
undertaking})

15,|Last date for submission of
rasclution plans

24.05.2025

Date and time of a-auction

www._drl.auctiontigernet on 30.04. 2025 between 11.00 AM to 12.00 Noon with an extension of
& minulas duration after 12 Noon, if required,

Detsils of Eamest
Money (EMD),
Paundage fee and sale
conzidesation-amount

The inftending badder shall deposit samest maney (EMD) & 10% of the Reserve Price in the form of a
Demand Draft payabls o Recovery Officer, DRT, Lucknow, The said demand draft akang with duly filled-
in-E-Auction EMD Farm should reach through speed postiregisterad post or by Shri Abhay Kumar Singh,
Chief Manager India SME Assets Reconstruction Company Limited {ISARC) Clo SIDBI-BO, 11, Or U N,
Brahmachary Street, Wing-A, 8th Floor, Kolkata-T00017, Mobile Mo, 7980384478 on or befors
25.04 2025up 0 17,00Hrs, postively,

On raceaipt of firsl EMD (10% of tha Reserve Price) from the prospective bidder, the CHF | will infimate
Immediatety 1o the Recovary Officer, Theraalter CHFIwill deposit recenad EMD amount along with EMD
Farm before Recovery Officer on 28.04 2025 eple 17,00Hrs
Bidders can deposil EMD amaunt before Recovery Officer in Cowrt on 28.04 2025 disectly with intimation
to CHFI. The said deposit shall be adjusted in the case of suctaseful bidder otharwise rafundad 1o the
unsuccassiul bidders afler absarving due formalities. The person deciared to ba the successful biddar
ghall pay/daposit immediately 25% of the amount of his purchase prica (less EMD) by way of demand
draft favouring ‘Recovery Officer, DRT, Lucknow’ before Recovary Officer-l, Debts Recovery Tribunal,
GO0, University Road, Mear Hanuman Selu Mandir, Lucknow-226007, The full amaunt of purchazs
price alang with poundage fee @2% uplo Rs, 1000.00 and 1% on balance amount of purchase money
shall be paid by the purchaser by the way of demand drafl favouring Registrar, DRT, Lucknow and
baiance amount of sas considaration |.e., 75% lo be pay on or belore the 15th day from the date of the e-
auction in favour of Recovery Officer, DRT, Lucknow

acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damageincurredasaresultof
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

FORMA
PUBLIC ANNOUNCEMENT
[Under Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017]
FOR THE ATTENTION OF THE STAKEHOLDERS OF
S. OLIVER FASHION INDIA PRIVATE LIMITED

RELEVANT PA
. |Name of corporate Person

1

2. | Date of incorporation of corporate Person
3. | Authority under which corporate Person
4

S. Oliver Fashion India Private Limited
17.12.2002
The Registrar of Companies, Delhi

is incorporated/ registered

. |Corporate identity number/ limited liability
identification number of corporate

5. | Address of the registered office and
principal office (if any) of corporate debtor

U18101HR2002PTC050068

Plot N0.222, Phase |, 7th Floor, Udyog Vihar,
Gurgaon, Gurugram-122001, Haryana, India

6. |Liquidation Commencement date of 29.03.2025
Corporate Person
7. | Name, Address, e-mail address, Mohd Nazim Khan

MNK House, 9A/9-10, Basement,

East Patel Nagar, New Delhi-110008, India
nazim@mnkassociates.com
vollig.soliverfashion@gmail.com

Tel No: +91-11-45095230

Regn No: IBBI/IPA-002/IP-N00076 /2017-18/10207
AFA Valid up to 31.12.2025

28.04.2025

Telephone Number and the Registration
Number of the Liquidator

8. | Last date for submission of claims

Notice is hereby given that S. Oliver Fashion India Private Limited has commenced voluntary liquidation
0n29.03.2025.

The stakeholders of S. Oliver Fashion India Private Limited are hereby called upon to submit a proof of
their claims, on or before 28.04.2025, to the Liquidator at the address mentioned against ltem 7.

The financial creditors shall submit their proof of claims by electronic means only.

All other stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Bid Mauhpler

The amount by which the bidding is 1o be increased shall be Ris 10,000.00{RupeesTen Thousand Cnly)

Inspaction of Propertylies)

participating in auction

The parties interested may mapect the said property between 11,0040 to 04,00 B.M on 22 04 25 at the
site in prior consecration with Shri Abhay Kumar Singh, Chief Manager India SME Assets Reconstruction
Company Limited (ISARC) Clo SIDBIBO, 11, Dr. UN, Brahmachary Sireet, Wing-A, Bth Floor, Kolkata-
TO001T, Mobile Mo, 79803844 78, of CHFI who shall facilitate for inspection. Itis in the interest of parties
interested/prospective bidders to have the inspection of properly and desired information before

UNDER ANY CIRCUMSTANCES BIDS IN PHYSICAL FORM WILL NOT BE ACCEPTED BY THE TRIBUNAL & NO ENQUIRIES

WILL BE ENTERTAINED.

Al infimalions/comaspondences between the prospective bidders and senvica provider will b throtigh e-madfis. The date of sundingﬁfc:
rail will be considered as date of infimation; If no intimation reaches, bidders are expectad to fake efforts fo find oul status from
service provider. Mon-raceipt of imfimation should not be-an excuese for defaultnon-payment.. Contact no. and g-mail 10s of the service

provider & CHFF are ag under.

A. W5 e-Procurement Technologies Limited -Aucfion Tiger B-T04, Wall Street - Il, Opp. Crient Chub, Nr. Gujarat College, ENs Bridge

Ahmedabad - 280006 Gujarat {India) who shall be senvice provider inthe insiant matier to facilitate the e-auction.

B. Online e-auction shall iake place throwgh the websibe "hitpsdrt. auctiontiger net” maintasned by the said senvice provider,

C.0n recaipt of EMD the bidders shall recene their user 1D and password through their e-mail 1Ds 1e enable hem to parbicipate in the &
auction on website hitps:/idrt auctiontiger.net! from the service provider. Contact
Thevar [M; 9722772828 D: 079-35267 516, Support number: M:-3265562818 /0265562821 9265562819, Email: Praveen.thevard

auctiontiger.net OR Supporti@auctiontiger.net.

D. Shwi Abhay Kumar Singh, Chief Manager, India SME Assets Reconstructon Company Limifed {ISARC) Clo SIDBIBO, 11, Dr, UN

Brahmachary Street; Wing-A, &th Foor, Kolkata=7 00017, Mobile: TO80304478,

Given under my hand and seal on this 2Tth day of March 2025.

S/D Recove
Debts Recovery Tribunal Lucknow

person of service provider; Mr. Praveen Kumar

Officer-,

“*FORM NO. INC-2Z26™

[Pursuant to- Section 134} of the Companies
Act 2013 and Rule 30 of Companies
(Incorporation) Rules 2014)

Advertizsement in the newspapar for
changa of the registarad offica of the
Company from one state to another state

BEFORE THE REGIONAL DIRECTOR,
NORTHERN REGION, DELHI

In the mattar of Section 13(4) of the
Companies #el 2013 and Rule 30 Eﬁ[ﬂ% of
the Companies IlnTrerlflr:ratlﬂ“] Rules 2014

In the matter of
SMILE INTERNET TECHMNOLOGIES
PRIVATE LIMITED {"Compan
(CIN : UT453950L2010PTC 20 I‘i!:ﬂI
Registerad Office at =113, Lajpat Nagar-1,
Haw Dalhi-110024.

Nobics = harobly given 1o Ganaral Public thal tha
Company proposas o meke the applicalion [
tha an{rnl awarnman) (Regianal Diraclar,
Morhetn Reglon) under section 13043 of tha
Companbas Act 2013, seaking confirmation of
aiterition of Memorandum al Assccation af the
Campary In tarm of speclat resalubion passed #
Exfra Ordinary Gareral Meeling hesd on 1S Manch
25 o enable \he Company o change it
Reaistared Office from "Mational Capltal
Territery of Dolhi® 1o “State of Haryana™,

Ay person whass imensstis By 19 be atlecied
b]' {ha proposed change of the ragistered office
o4 1ha Campany mey de®ear aither on the MCA-
21 porlal [www mca.gov.in) by filing mwashor
complaind fomm or ceuse io be caliversd or sand
by registered past of hsfher abjectians supparied
By an ghigawt ﬁtﬂllrlu e Babure ol hismes inberes
and groends of opposition to the Regional
Direciee, Morlhesn Hagion al the address B-2
Wing, 2nd Figer, PL Deendayal Anfyadaya
Bhawan, CGO Compley. New Delhi-110J23
wilhin { 14] fourbeen days of the date of publication
of this nabics with a copy bo tha applicant compary
Eb'. fis registered offica B2 tha sddress mentioned
glow

Smite Internel Technologies Private Limited
D-11%, Lajpat Magar-1, How Dalhi-110024

Faor and on behalf of
Smile Internet Technologies Private Limited

Ll

Siddharth Pur

Place : Mew Delhi Director
Date : 30.03.2025 DIN : 05343380

16| Procaess email id to submit Expression
of Interest

irp.sava@gmail.com

AFA valid upto No: 31.12,2025 ;

Rajiv Bhatnagar, Resolution Professional

In the matter of Mis Saya Automobiles Limited
Regn. No. IBELIPA-001/IP-PO0075/2017-18/10160
Z-51, First Floor, Corporation Bank Bullding,
Awas Vikas , Mainital Read, Rudrapur- Uttarakhand-263153
Email Registered with IBBI ; carajivbhatnagari@gmail.com

Date : 30.03.2025
Place: Rudrapur

[ﬁ AXES BAME

o

JEETL EHEDNIEOE ANTEIENIE0

Retail A=xsat Centre; fxis Bank Lid. Gigaplex, NPC-1, 3rd Flacr MIDC, Aino®
Krawiedpe Park Mugulsan Rosd Airod Maw Mumnbai-400T08
= Algo att Axis Bank Lid., Axie House, Tower T-2, 2nd Flaor, 1-14, Sector-124,
Mokl Expressway, Jaypes Greers Wishtown, Moida (LR -201301
Corparate Offlce: ‘Auls Hause', Black-B, Bombay Deeing Mils Compound, Pandurang Budhkar Marg,
Werll, Mumibai-S00025 Registerad Office; Trshut, 3rd Soor, cppesile Samarthaswar Temple, Law

POSSESSION NOTICE UNDER SARFAESI ACT 2002

Wiharags The undersigned baing fhe Authcnized Oficer of Axis Bank Lid. undes the Sacuriisation,
Racorsinashian of Financial Asseds and Enfoecamand al Socusly Inferast &2, 2002 and nexercsa of he
powens condermed under section 13{52} read with Rulke' 3 of he Sacurity nleres! (Enforcament] nies
02, imsped demand notice vpon the Bormowers) Co-Borrower{s) Guaranfonz)y Mortgapanis)
manhicned balow, to rapay the amount mertianad in tha notics within 610 days from the dale of recaiph o
Iha said rolica, Thie Barowan sl Co-Barowes sl Guarariar(s) Markgagor|s) hane
arunl, Plice i5 iy civen 1o the Borroaens) Co-Borrowens) Guarslonsy Modgagons) and (h
pullic i ganesal that the undersioned has taken pessession of the propery descrbed hereln below 0
pxercise of powars conferred an himd her under Section 134) of the saidAct read with Rule B of the sad
rulas an tha below-menliorad dates. The Boroweris)! Co-Borrowan{s) Guaranlor(s) Marigagar|z] in
praticuda ded the pubdic in ganéna ang henshy cautionesd fal 1o deal wilh the propary and any didlings
with the propery will be subject to the charge of Mg Bank Lid, The Borower(sl Co-Barmowensh!
Guarantonsy' Marlgagors) atientions is mviled to prodsions of sub-saction (8) ofsectian 13 ol the At in
raspecof fime svalale, o redeem Mg sacured asseds.

feeled 1o rapay the

Faridabad . Haryang-121001

Hama of Borrowar | Co-Borrower - 1.Mr, Dinesh Aggareall Slo 5h Shaeda Passd Rig -
A0TRE0 Gad No-08, Jawahar Colony Farkabad Hargana = 121001 AleaAL-
\Proprietart Endal Assocates FirstFloor, B-287-B, Mehn Ground, MIT, Fardabed | Haryana -1 21001
Alzo Af- Mr. Dinesh Agganwall  Sio Sh. Bharda Parsad, Rio. House No-BES Sector-16, Tehshil & Cesfric
Fandabad, Haryana- 121006 2. Mrs. Pinki Rani W/o5h. Mr Dineshagganeal]  Rla- 101620 GaliNa
08, Jawahar Cokorry Faridabad  Harvana = 121001 Alzo Al Mrs, Pinki Rand  Wio  Sho M Dinest
Agoaraa Rio, House No-884, Zecior-16, Tehahi & Distnic] Faskdatad, Hardara- 121006 3. Mis. Jinda
Associates Through s proprietar M Dinesh Apgaraall First Floor, 8-387-B, Mehr Grourd, W1 T

ki, Diiesh e neal

Description of Propesty ;- Residentlal House No-842 Sector-16, UrbanEstate. Fardabad, Tehshil &
Disfrict Fandabad, Harganaares 250 Square Yards and construction thereon having coweraed arag of
anprov- 1800 Squara Fesal or thereabout aking wigh & athar ight e and irfarast East:As per Sale
Daed Wasl As par Sale Daed Norlh AsperSale Deed Souh:As per Sale Deed

Date of Demand Date of
Hotice ! Possession
09-Jan-2025 26-Mar-#25

Amount In Demand MNotice [(Rs) : BEs
151,52 344) (Rupees One Crore Fifty One Lak
Fifty Twn Thousand MNine Hundrad Farty Faur Gnly}

Mre-50, Ghazishad, Up- 201017

Nama of Borrower | Co-Boorower == 1. Mr, Pawan Kumar 5o b, Shivash Muni R'g. B-1307, Ranagar,
Residancy Ry Nagar Extarsion Mear Calhi 6 Mal, Ghezabed, Up-201017 Alsp b8 Pawan Kumar
Sio. M. Shivesh Muni Bfo. Flab Na-80G, Glk Flotr, - Puei- B, Towar-14, Gulmahar Gardian, Raj Maar Exin
Nh-58, Ghaziabad, Lip- 2010172, Mrs. Dipti Mishra Wio Mr. Paraan Umar Bla. B-1207, Rajragar,
Resackancy P Nagar Exlengion Mesar Delni & Mal, Ghasiabad, Up=-201017, Also Al Mrs, Dipt Mishra
Win. Mr. Fawan Umar Rlo, Flat Me-803, Gth Floor, Puri- 4a, Tawar-14, Guinahar Garden, Ra) Maar Exin

Description of Propery .- The Residential Fial Mo, 513 a1 5th Flogr, PURI- A, Toweer- 14 Wilhaut Rood
Right | sihgated at residentia Sroup Housng © GULMOHAR GARDEM" Khasra Mos, 1131, 1133, 1138
1143 & 1144, Willags Moor Nager, Raj Nagar Extension , Pargana Lori, Tehsil & Distt. Ghaziabad and
baunded as par iilla deed:-East - As per Tilla deed 'Wasl

- As par Tia daed Norh - As par Tille

daedtsouth - - A% par Tithe dosad
Date of Demand Date of Amount in Demand Notice (Rs.) : Rs. 31,99 690,892/
TR Possession | (Rupess Thirty One Lakhs Ninely Nine Thowsend 5
16-Jan-3025 27-Mar-2025 | Hundred Neely and Niraty Two Pasa Only)

Cilly, S, G- 300G

Hama of Borrowar | Ca-Bomower -- 1M Firdesh Sam Kapadia Sio. Mr. Sam Faramroj Kapadia Rio
F0, Tih Floof, Himalaya Tovwed. Ahinsha Bhand-3 Indiraguram, Meat To Bharal Besdency, Ghanabad
Up-201014 Also Al Mr, Firdesh Sam sapadia M. Vaith Digita Selusons ndia Pt Ud, A-20 & H1
Sector-59, Meloa, Up-201010 2, Mr, Sam Faramro] Kapadia Sio. Mr. Faramr] Kapadia Rio, 705, T
Floar, Himalaya Tower, Ahinsha Khand-2, Indirapuram. Maxl To Bharat Residency, Ghamiahed, U
201094 Alsp A% Mr. Sam Fardmroj Kepadia R 15, Ruslomba Bulding, Vel Slraet, Shahpodre SUra

r'

L} HDFC BANK

HDFC Bank Limited

Branch : The Capital Court, Munirka, Clof Palme Marg, Outer Ring Road, New Delhi=110 087
Tel. : 01141506568, CiN LE5920MH1994PLCOB0E18, Website: www.hdfcbank.com

POSSESSION NOTICE

Whereas the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HDFC Bank Limited by virtue
of a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC), under the Securitisation
And Reconstruction of Financial Assets and Enforcement of Security Interast Act, 2002 ("said Act") and in exercise of powers conferred
under Section13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Motices under Section 13 (2) of
the said Act. calling upon the following Barrower(s)/ Legal Heir(s) / Legal Representative(s)/ Morlgagor(s) to pay the amounts mentioned
against their respactive names togethar with interast thereon at the applicable rates as mentioned in the said notices, within 60 days from
the date of of the said Noticels, incidental expenses, costs, charges etclill the date of payment and/ or realisation

Forty Thousand
seven Hundred &
Ming Only) Dues as
on 30-APR-2023*

Sr. Mame of Outstanding Date of Date of Description of
No. Borrower(s) Dues Demand Physical Immovable Property | Secured Asset
Motice | Possession
1. | MR RISHAL Rs, 940,709 /- 30-MAY- | 28-Mar-2025 | FLAT-C-1704, 17th FLOOR, MILLENMIA-II, TOWER C,
AHMED (Rupees Nine Lakhs 2023 SECTOR-37D, VILLAGE BASAI AND GADOLI KHURD,

GURGAON, HARYANA- 122006 WITH UNDIVIDED
PROPORTIONATE SHARE OF LAND AND
CONSTRUCTION THEREON PRESENTAND FUTURE

of the said Rules on the dales mentioned above.,

of HDFC.

Flace: Delhi-MCR
Date : 29-MAR-2025

*with further interest as applicable, incidental expenses, costs, charges ete incurred till the date of payment and / or realisation.

However, since the Borrower(s) mantioned hereinabove has failed to repay the amounts dug, notice is hereby given to the Borrower(s)
mentioned hereinabove in particular and to the public in general that the Authorised Officer/s of HDFC has taken PHYSICAL Possession
of Immovable Property / Secured Asset exercise of powers conferred on him/tham under Section 13 (4) of the said Act read with Rule 8

The Borrower(s) mentioned hereinabove in particular and the public in general are hereby cautioned not to deal with the aforesaid
immovable properties / secured assels and any dealings with the said Immovable Property [ Secured Asset will be subject 1o the mortgage

Bormower(s) attention is invited to the provisions of sub-section (8) of section 13 of the Act, in respect of time available to redeem the secured assel/s.

Copies of the Panchanama drawn and Inventory made are available with the undersigned, and the said Borrower(s) is/are requested to
collect the respective copy from the undersigned on any working day during normal office hours.

Regd. Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (\West), Mumbai - 400013

For HOFC Bank Lid.
Sdi-
Authorized Officer
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OFFICE OF THE

PRINCIPAL COMMISSIONER OF INCOME TAX (JUDICIAL)

ROOM NO. 162-A, C.R. BUILDING, NEW DELHI

PHONE & FAX: 23379308, Email:delhi.cit.judicaial @incometax.gov.in

Dated-27.03.2025
NOTICE REGARDING HEARING OF CASES IN NCLT MATTERS

F.No. PCIT (Judl.)/NCLT Matters/2024-25/1144

Notice is hereby given to the following companies and their Directors for necessary compliance in
respect of NCLT matters/cases, pertaining to revival of these companies, which are fixed for hearing
before Hon'ble National Company Law Tribunal, CGO Complex, Lodhi Road, New Delhi on dates as

mentioned in column no. 4 in the table below :-

ueder- EAST -As per Title Deed WEST
parTile Bead

=g per TiHe Deed MORTH <Az parTite Deed 30UTH -85

Date of Demand Date of
Wotice Possession
26-Dec-2024 28-Mar-2025

Amaunt in Demand Notice [Rs.) | Bz 1954855/
{Rupess Mmeteen Lakh Fifty Four Thousand Eigh
Hundred Fifty Five Only)

Place; -Moida, Date: 30-03.2025

Description of Property i~ The sbowe-manfioned Bormowar(s)l Co-Bormowans) Guarsnlons)
Martgaqor(s| are hereby given a 30 days: Nalice 1o repay the amound, alss the morlgaged properies wil
e gicécd con e espery of 30 daws’ from thee date of publcation of thes Notice, 35 per he provisians under e
Rules 8 and 9 of Sacursy Intaragt{Erforcement) Ruies 2002

-500- Authorized Officer,
Axis Bank Ltd.

Description of Property - 1 e Resgensal [l Me- 105, Gn 1 Fie, Pl Rect Fghl, Ravng Super - =
A I B o Mie And Covoreel e B B i it L2 B0 43 1 e The :" Case No. & Case Title :ames :;f ":e d'rg‘;:fr.s’DlN Ne:t date of |In ﬁ°”"
Buildng Knoan As himalava Towar” In Khasra Mo, 537, Stuatad &1 Yilage Mohiucdinpur Kanawsni 0. esponcents an eir earing 0.
p R v | £ ,
g;:lzeﬁﬁg?ljﬂgﬁgﬁirﬁ;;tﬁﬂﬁﬁ|E'.!:I|:|u:ﬂj§|§|"|'d;|hlnﬁrﬁF"[!I'TIUE‘E'{![!UEHJ‘.“ . fis Por Title Deod 1. |Appeal No. 78/ND/2024 Income tax officer 1. Mr. Prabneet Singh 24.4.2025 6
= . ward 10(1) vs. ROC(GTB Forex Pvt. Ltd.) (DIN: 07868389)
ot 1. Dot Datoof | Amount in Demand Notice (Rs.) : Rs. 33,66 638 CIN: U74999DL2017PTC320376 2. Pradeeep Sharma
Motice : Possession | (Fupees Thirty Three Lakh Sidy Six Thousand 3 ' : DIN: 081'062846
26-Dec-2024 o7-Mar-2025. | Hundred Thirty Eight Only) (DIN: )
Hame of Borrower | Co-Borrower = 1. Mr. Dhirendra Kumar Dubey 34, e, Barkey Bharl Dubey Rlo 2. Appeal No. 82/ND/2024 Income tax officer 1. Anil Upadhya 24.4.2025 6
Flal Mo-4-2 - 1001 Panchshes| Greens  Sacior-16b, Grealer Moida, Gautam Sudh Nagar, Up-201301 Ward 10(1) vs. ROC (Gini Buildcon Pvt. Ltd.) (DIN: 07209440)
Alza Al W Dihirerdra Kumar Dubey Aims Maxpardania Dayveloper Pyt Lid. Piol-8, Tower-g, FlatMo.-oo4 CIN: U70200DL2016PTC301007 2. Abhishek Verma
Markefing Cffica, Moids, Up-201301 2.Mrs. Priti Yerma W', M. Dbirendra Kumar Dubey Riaflai No- A (DIN: 07108793)
2- 1007 Panchshiesl Graens Soclor-160, Grealer Moida, Gautam Budh Nagar Up=201301
Description of Prapery := Resideniial FialDraeling Linit bearsg Mo 1001, an 19tk Floar n Block-A2 3. |Appeal No. 134/252/ND/2023 Income Tax Officer- 1. Ajay Bahadur Singh 02.04.2025 5
consiing of 2 Bed Ropms, One Drewing Room, One Kitchan, Two Todets and Balcony{s), having 2 Total Ward 2(1) Vs. ROC (M/s Ajanta Marketing and DIN: 05353844
Super area spprovimate 91 .80 Sq. F {T3.58 5q. Mar) and covered araa §33.51 Bg. F. {58.85 5q. Mir) Trading Pvt. Ltd.) PAN: AAKCA8908J 2. Ajay Kumar
along with nghl 12 use Cne Open Car Parking Space in tha "PANCHEHEEL GREEMS", buill an Pled DIN: 05353848
P GH-0 18, stuated at Sector-168, Greater Moick, stk Gautam Budh Nagae, U2, Aang bounded as '

In this connection, through this Notice, the Principal Officers/ Directors of the aforesaid companies are
hereby informed and requested to attend their respective cases before Hon'ble National Company Law
Tribunal on the dates fixed for hearing as mentioned above. Take notice that in case of your failure to appear
on the above mentioned respective days, the case will be heard and decided in your absence.

CBC-15403/11/0021/2425

Income Tax Officer
(Judicial)-3, New Delhi

Sd/-

NAINITAL BANK

Branch- Infront of Sandeep Cinema, Court Road, Muzaffarnagar, Uttar Pradesh, Ph. 0131-2436143

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

Sd/-

Mohd Nazim Khan, Voluntary Liquidator

S. Oliver Fashion India Private Limited

Regn No: IBBI/IPA-002/IP-N00076 /2017-18/10207
AFA Valid up to 31.12.2025

PPN SHIVALIK SMALL FINANCE BANK LTD.

‘ Registered Offfce ; 501, Salcon Aurum, Jasola District Centre, New Defhi - 110025

CIN - UGSa000L2020PLCI6802T

POSSESSION NOTICE (For immovable property) Rule 8(1)
Whereas the undersigned being the Authorsed oficer of the Shivalk Small Finance Bank er,
Shivalik Mercantile Co-operalive Bank Lid. under the Securtisation and Reconstruction of
Financial Assats and Enforcement of Security Interest Act 2002 and in exercize of Powers
conferred under saction 13012} read with rule 3 of the Secunly Inferest (Enforcement) Rules
2002, ssued a Demand Notice dated 16-01-2025 for loan Alc No, 103141510642 caling
upon the 1. Mr. Mohd. Irshad Slo Mr. israil (Borrower) Rio H.No. Mohalla Gadhi Khatikan
Sardhana Meerut Utfar Pradesh 250342, 2. Mr. Afjal Khan /o, Mr. |zrall (Guarantor) Rlo
H.Mo. Mohalla Gadhi Khatikan Sardhana Meerut Uitar Pradesh 250342, 3. Mrs,
Faihmida Wio Mr, Israil [(GuaraniorMortgagor] Rio H.No. Mohalla Gadhi Khatikan
Sardhana Meerut Uttar Pradesh 250342 fo repay the amount mentionsd in the natice being
Rs.11,80,000/- (Rupees Eleven Lakhs Eighty Thousand Only) withn 60 days from the
dabe of recespd of the said notice. The Borrower having failed b répay the amount, nolbice iz
hereby given to the Bormowens) and the public in general hat the undersigned has faken
possession of the property described herain below In exercise of powers conferred on
hirmiher-undar sub-section (4) of section 13 of tha Act read with mlie & of tha Sacunty
inderest{Enforcement)y Rules 2002 on the Zith  day of March of the year 2025, The
Borrower(s) In particular and the pubdic in general s heraby cautioned not to deal with the
property and any deakings with the property will ba subject to the charge of the Shivalik Small
Finance Bank Lid. for an amount of Bs.11,80,000- [Rupees Eleven Lakhs Eighty
Thousand Only} and interest theraon,
The Borrower's attention is invited Ia the provisions of Sub-Sechion (81 of Sechion 13 of he
At in razpectoffime available, toredeam the securad assats.

Description of the Immovable Property

Equitable Mortgage on Property:
Residential Property, Measuring an area of 846 Sqft. Mtr. Situated at western face
Mohalla Garh Khatikan Kasba, Paragana and Tehsil Sardhana District Mesrut Uttar
Pradesh. Registered in the revenue records of Bahi Mo, 1, Jild No. 1616 Page No. 241-
256 series Mo, 12198 Dated 27-02-2007. In the name of Mrs. Faihmida.

Date: 29.03.2025
Place: New Delhi

Bounded by:
[“North | House of Sajid T South | Plotof Khaleal
West | Road 11 fwide East Land of sellor
Date: 27-03-2025 Adi- Authonsed Offcer
Place: Sardana Shivalik Small Finance Bank Lid

SHIVALIK SMALL FINANCE BANK LTD.

Registared Office : 511, Salcon Aurum, Jasoda District Cantre, Mew Dethi - 110025

e CIN - UE5900DL2020PLC 266027
POSSESSION NOTICE (For immovable property) Rule B{1)

Wihereas the undersigned being the Authorised officer of the Shivatk Small Finance Bank e
Shivalik Mercanlile Co-operative Bank Lid. under the Secuntisation and Reconstruchon of
Fmancial Asssts and Enforcement of Security Interast Act 2002 and in exercise of Powers
condermad undar section 13012) read with rule 3 of the Sacunty Interest [Enforcarment) Rules
2002, issued a2 Demend Motice dated 08-01-2025 for loan Alc No. 100741004068 calling
upon the 1. Mr. Karan Singh (Borrower/Mortgagor) Rio HNo. B 41, 42 Sec 49 Noida
Tehsll Dadrl Gautam Budh Magar ULP 201301, 2. Mr. Joravar Singh [Co-Borrower) Ria
H.Mg, B 41, 42 Sec 49 Noida Tehsil Dadri Gautam Budh Nagar U,P 201301, 3, Mr, Pawan
Anand [Guarantor] Rlo H.No. K15 Sec 11 Dhaulgini Apardment Noida Gautam Budh
MNagar U.P 201301, 4. Gayatri Ranl {Guarantor) Rfo H.No, B 41, 42 Sec 48 Noida Tehsil
Dadri Gautam Budh Nagar U.P 201301 to repay the amount mentioned in fhe nofice being
Rs.1,00,000/- (Rupees One Lakh Only) within 60 days lrom the date of receipl of tha sasd
notice, The Barmower having feiled to repay the amound, nafice is hereby given 1o the
Borrowern &) and the public in general that the undersigned has taken posgassion of the
property described herein below in exercise of powers conferred on himdher under sub-
section (4) of section 13 of the Act read with rule 8 of the Security interest{Enforcamant)
Fufes 2002 on the 2Tth day of March of the year 2025, The Borrowers) in partcular and
Ehve pubilics in general is hereby caulloned nol bo deal with the property and-any dealings with
the property will be subject to the charge of the Shivalik Small Finance Bank Ltd. for an
amaunt of Rs.1,00,000(- {Rupees One Lakh Only) and interest thereon.
The Borower's attenfion i invited to the provisions of Sub-Section (8) of Section 13 of the
Act, inraspect of fime available, 1o redeem the secured assets

Description of the Immovable Property
Equitable Mortigage on Property:
Resldential Plot, Measuring an area of T55.55 Sq. Yards e 631.73 Sq. Mir, Situated af
Plot No. 10, Khasra No. 123, Krishna Vatika Colony, Village Dhoom Manikpur Tehsil
Dadri Gautam Budh Nagar Uttar Pradesh, Registered in the revenue records of Bahi
Ho. 1, Jild No. 3892, Page Mo. 279-312 series No.17933 Dated 25-11-2011. In the nama

of Karan Singh.

Bounded by;

| Narth | Road 20 ftwide | South | Rosd25fwide
Wesl: [ Plolho 125 3 East Foad 25 fwide

Sdi- Authonsed Officar
Shivalk Small Finance Bank Lid,

Diate; 27-03-2025
Place: Noida

The undersigned being the authorized officer of Nainital Bank, Infront of Sandeep Cinema, Court Road,
Muzaffarnagar, Uttar Pradesh branch under Securitization and Reconstruction of Financial Assets and
Enforcement of Security Intergst Act, 2002 and in exercise of powers conferred under section 13(12) read
with Rule 3 of the Security Interest {Enforcement) Rules, 2002 issued undermentioned Demand Notice,
calling upon the following borrowers/ guarantors to repay the amount mentioned in the said notice within
60 days from the date of receipt of the said notice. As the borrowers/guarantors have failed to repay the
full amount, undersigned has taken Possession on 24.03.2025 of the property/ies described hereinbelow
in exerclse of powers conferred on him/her under section 13(4) of the said Act read with rule 8 & 9. The
borrowers/ guarantors in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of The Nainital Bank Limited for
the amount of notice with future interest & expenses. The borrower’s attention is invited to the provision
of Sub Section (B) of Section-13 of the Act, in respect of time avallable to redeem the secured assets

Pradesh- 251001

Rs. 24,765.00 on 25.09.2024.

Name & Address of Borrowers/Guarantors

1. Niharika Baja] W/o Vipin Kumar (Borrower), R/o H.No 149, Dwaritkapuri, Muzaffarnagar, Uttar
2. Vipin Kumar 5/o Amarnatth (Borrower), R/o H.No. 149, Dwarikapuri,
Muzzaffarnagar, Uttar Pradesh- 251001

Issued Demand Notice dated 27.06.2024 for Rs. 15,78,497.59 (Rupees Fifteen Lakh Seventy Eight
Thousand Four Hundred Ninety Seven And Paisa Fifty Nine Only as on 07.06.2024) (plus future
interest & other expenses thereon with effect from 08.06.2024), Less Recovered amount of

Brief details of Property Hypothecated/Mortgaged : All part and parcel of the Residential
immovable property comprised in Khasra No. 160 admeasuring 74.16 sq. mtrs situated at Mohalla
Gandhl Colony Uttari (Rakba Muzaffarnagar Andar Hadood) Pargana, Tehsil & District-
Muzatfarnagar (Uttar Pradesh) duly registered in the name of Niharika Bajaj W/o Vipin Kumar
recorded vide sale deed in the office of the Sub-Registrar, Sadar-l, Muzaffarnagar inBahi No. |, Zild
No. 12207, Pages 301 to 320, Serial No. 3032 on 02.03.2021 having the following boundaries (as per
sale deed dated 02.03.2021): East- Road 199 * wide, West- Property of Anil Kadiyan, North-
Remaining plot of First Party, South- Flat of Ashok Kansal.

Place : Muzaffarnagar, U. P.

Date : 30.03.2025 Authorized Officer

financialexp.epaptin

New Delhi



MNK
Rectangle


| Storar |

30 |, 2025

11

nupun DEVELOPMENT AUTHORITY

Indira Circle, Jawahar Lal Nehru Marg, Jaipur-302004
Mo JDA."F'HDJ"EEIH 25/D-39

NOTICE INVITING BID

Bids are invited from interested bidders for following works :-

Dated © 24.03.2025

5 UBN No, Cost of Nature Last Date
No. Work (Lacs)|  of Work
1 [JDAZAZSSLOBO0SES 250.00 Creation 13.04.2025
Work

Other particulars of the respective bid may be visited on
Procurement Portal website www.sppp.rajasthan.gov.in,
www.eproc rajasthan.gov.in and www.jda, rajasthan,.gov.in.

Public Relation Officer
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be no offering of Equity Shares in the Uniled Stales.

This iz a public announcement for informalion purpozses only and is nof a prospecius announcement and does not constitute an invilation or
oifer lo acquire, purchase or subscribe to securities. Not for release, publication or digtribution direcily or indirectly, outside India. There will

INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE EMERGE PLATFORM OF NATIONAL STOCK EXCHANGE OF INDIA LIMITED IN
COMPLIANCE WITH THE CHAPTER 1X OF THE SECURITIES AND EXCHANGE BOARD OF INDIA {ISSUE OF CAPITAL AND DISCLOSURE
REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (SEBI ICDR REGULATIONS)

(Please scan this OR
Code to view the DRHP)

PUBLIC ANNOUNCEMENT

Hufir ue eifdas Tua:
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SHYAM DHANI INDUSTRIES LIMITED

Qur Company was originally incorporated as a Private Limitad Company in the name of “Shyam Dhani Indusiries Privale Limited™ under the provisions of the Companies
Act, 1956 vide Certificate of Incorporation dated October 19, 2010, issued by the RoC, Rajasthan, bearing Corporale |dentification Number U154%9R02010PTC033117.
aubsequenty, our company was comvarfed into Public Limited Company vide shareholders resolution passed at the Extra-Ordinary General Meeting held on August 20,

FRAUM, YR -121002

2024, and name of company was changed (o " Shyam Dhani Industries Limited” pursuant 1o issuance of Fresh Certification of Incorporation dated October 08, 2024, by
Central PFrocessing Centre bearing Corporate Identification Number U1 5498RJ2010PLC033117,

RIS R 17993 fHAI® 25—11—2011 BT USiIehd |
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STHe Sfeamiicy yrgae fafies N P e s Registered & Corporate Office: F-438A Road Mo-12, VKIA, Jaipur, Rajasthan, India, 302013 Tel. No.: +91 - 9257061811,
ga:.srw — 21_6 — ﬁz & ' J :2 — g E-mail: Info@shyamspices.co.in Website: www.shyamspices.co.in Contact Person: CS Sneha Mujawdiya, Company Secretary and Compliance Officer
fartieh: 30.03.2025 DIN 0(9|0ﬁ3é0$4|$6; Ratia: 27.03.2025 /- s;f%qg; siferaér PROMOTERS OF OUR COMPANY:
LATH: gliEIIUII : TATST: SIITsT RBrafess wiTe wrsa fosfdres

MR. RAMAWTAR AGARWAL, MRS. MAMTA DEVI AGARWAL AND MR. VITHAL AGARWAL

INITIAL PUBLIC OFFER OF UPTO 57,84,000* EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH ("EQUITY SHARES") OF SHYAM DHAMI INDUSTRIES LIMITED {"OUR
COMPANY" OR “COMPANY" OR “ISSUER™) FOR CASH AT A PRICE OF ¥ [«] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF ¥ [«] PER EQUITY SHARE),
AGGREGATING TO ¥ [] LAKHS"™ {"THE ISSUE"). THIS ISSUE INCLUDES A RESERVATION OF UP TO 2,80,000 EQUITY SHARES AGGREGATING TO ¥ [#] LAKHS
(CONSTITUTING UPTO [=] % OF THE POST-15SUE PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY) FOR SUBSCRIPTION BY THE MARKET MAKER ("MARKET MAKER
RESERVATION PORTION"). THE ISSUE LESS MARKET MAKER RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE “NET ISSUE™. THE ISSUE AND THE NET
ISSUE WILL CONSTITUTE [#] % AND [«] % RESPECTIVELY OF THE FULLY DILUTED POST ISSUE PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY. OUR COMPANY, IN
CONSULTATION WITH THE BRLM, MAY CONSIDER A PRE-IPO PLACEMENT OF UP TO 2,86,000 EQUITY SHARES FOR CASH CONSIDERATION AGGREGATING TO ¥ [«]
LAKHS, AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC ("PRE-IPO PLACEMENT™). IF THE PRE-IPD PLACEMENT I3
COMPLETED, THE ISSUE SIZE WILL BE REDUCED TO THE EXTENT OF SUCH PRE-IPO PLACEMENT, SUBJECT TO THE ISSUE COMPLYING WITH RULE 19(2)(b) OF THE
SECURITIES CONTRACTS (REGULATION) RULES, 1957, AS AMENDED (“SCRR").

THE FACE VALUE OF THE EQUITY SHARES IS ¥ 10/- EACH. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH
THE BRLM AND WILL BE ADVERTISED IN THE FACE VALUE OF THE EQUITY SHARES IS ¥ 10/- EACH. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY
OUR COMPANY IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGER (“BRLM") AND WILL BE ADVERTISED IN ALL EDITIONS OF [=], THE ENGLISH NATIONAL
NEWSPAPER, ALL EDITIONS OF [«], THE HINDI HATIONAL NEWSPAPER AND ALL EDITIONS OF =], THE REGIONAL NEWSPAPER, (HIND] BEING THE LOCAL LANGUAGE
OF JAIPUR, RAJASTHAN, WHERE OUR REGISTERED AND CORPORATE OFFICE 15 SITUATED), EACH WITH WIDE CIRCULATION, AT LEAST 2 (TWD) WORKING DAYS PRIOR
TO THE BID/ ISSUE OPENING DATE AND SHALL BE MADE AVAILABLE TO NATIONAL STOCK EXCHANGE OF INDIA LIMITED ("NSE" REFERRED TO AS THE “STOCK
EXCHANGE") FOR THE PURPOSE OF UPLOADING ON ITS WEBSITE IN ACCORDANCE WITH THE SECURITIES AND EXCHNAGE BOARD OF INDIA (ISSUE OF CAPITAL AND
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: - DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE “SEBI ICDR REGULATIONS™).
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W : i bl H;:,FT gl ﬂ?&l gL : _’f IF-IH : “d aRER INCASE OF ANY REVISION IN THE PRIGE BAND, THE BID /1SSUE PERIOD WILL BE EXTENDED BY AT LEAST THREE ADDITIONAL WORKING DAYS AFTER SUCH A REVISION

' L G EEL L IN THE PRICE BAND, SUBJECT TO THE BID / ISSUE PERIOD NOT EXCEEDING 10 WORKING DAYS. IN CASES OF FORCE MAJEURE, BANKING STRIKE OR SIMILAR

- . = TR = —tif 2 = ; CIRCUMSTANCES, OUR COMPANY IN CONSULTATION WITH THE BRLM, FOR REASONS TO BE RECORDED IN WRITING, EXTEND THE BID / ISSUE PERIOD FOR A MINIMUM

1. | ot framar arewe 30 e 2023 30~Hzg 38—HTT ;ﬂ;— ‘mﬁf,rmf Gl fﬂ;r mt:ﬁl:;m o EEE il OF THREE WORKING DAYS, SUBJECT TO THE BID / ISSUE PERIOD NOT EXCEEDING 10 WORKING DAYS. ANY REVISION IN THE PRICE BAND AND THE REVISED BID /

B AHT 2023 2025 s 119 9%iE S T T, TN, ISSUE PERIOD, IF APPLICABLE, SHALL BE WIDELY DISSEMINATED BY NOTIFICATION TO THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED, BY ISSUING A PUBLIC

® 940,709 / — F'i T~ 122006 T AT e g @ s NOTICE, AND ALSO BY INDICATING THE CHANGE ON THE RESPECTIVE WEBSITES OF THE BRLM AND AT THE TERMINALS OF THE SYNDICATE MEMBERS AND BY

H‘I AN He TN fewT afty 99 U¥ g8 3w wider § INTIMATION TO THE DESIGHATED INTERMEDIARIES AND THE SPONSOR BANK.
il il R ) 1 et Ffor 2 2 THE FACE VALUE OF EQUITY SHARES IS Z 10/- EACH AND

THE ISSUE PRICE IS =

The Issua is being mada through the Book Building Process, interms of Rule 19(2)(b) ofthe Securities Contracts (Regulation) Rules, 1957, as amended ("SCRR") read with
Regulation 222(2) of tha SEBI ICDR Regulations and in compliance with Reguiation 253 of the SEBI ICDR Regulations witerein not mare than 50% of the Net [ssue shall be
available for allocation on a proportionate basis to Quabfied Institutional Buyers (" QiBs and such partion, the "QIB Porfion™), provided that our Company may in consuliation
with the BRELM, may aflocate up to 60% of the QIE Portion to Anchor Investors on & discretionary basis in accordance with the SEBI ICDR Regulation (“Anchor Investor
Portion™), autof which ong-third shall be reserved for domestic Mutual Funds only, subject o valid Bids being received from domestic Mutual Funds at or above the price at
which allocation is made to Anchor Investors (“Anchor Investor Allocation Price™). In the event of under-subscription. or non-allocation in the Anchor Investor Portion, the
balance Equity Shares shall be added to the Net QIB Portion (excluding the Anchor Investor Portion) (“Net QI8 Portion™). Further, 5% of the Met QI8 Portion shall be availabie
for alipcation on a proportionate basis to Mutual Funds only, and the ramainder of the Net QIB Portion shall be available for allocation on a proportionate basis to all QI8
Bidders, including Mutual Funds, subject to valld Bids being received from tham af or above the |ssue Price. However, if the aggregate demand from Mutual Funds is less than
5% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutual Fund Portion will be added to the remaining Met QI8 Portion for proportionate
alfocation to QIBs. Further, not less than 15% of the Net Issue shall be available for allocation on a proportionate basis to Non-Institutional Bidders and not less than 35% of
the Metlssue shall be available for allocation to Individual Bidders in accordance with the SEBI ICDR Regulations, subject to valid Bids baing received from them &t or above
the Issue Pice, The Equity Shares available for allocation to Non-Insiitutienal Bidders under the Non-Institutional Portion, shall be subject to the following: (i} one-third of the
portion shall be reserved for applicants with an application size of more than 2 (two) bid lots and up to such lots equivalent 1 not more than $10.00 Lakhs, and (i) two-third
of the portion avaitable to shall be reserved for applicants with an application size of more than 71000 Lakhs, provided that the unsebscribed porfion in either of the
afprementioned sub-categories may be allocated to applicants in the other sub-catagory of Non-Institutional Bidders. All potential Bidders (axcept Anchor Investors) are
mandatorily required to utilise the Application Supported by Blocked Amount (“ASBA") process by providing details of their respective ASBA accounts and UPL D in case of
L1 Bidders using the UPI Mechanism, as applicable, pursuant to which their corresponding Bid Amount will be blocked by the Self Certified Syndicate Banks (“SGS8s™) or
by the Sponsor Banks under the UP1 Mechanism, as the case may be, 1o the extent of the respective Bid Amounts. Anchor Investors are not permitted to participate in the
Iszue through the ASBA Process. For defails, see “fssue Procedure ™ baginning on page 351 of the Draft Red Herring Prospectus ("DRHP™) dated March 28, 2025 filed wiih
the Emerge Platform of Mational Stock Exchange of India Limited (“*NSE EMERGE™).

This public announcement is being made in compliance with the provisions of Regutation 247 (2) of the SEBI 1ssue of Capital and Disclosura Requirements Regulations 2018
(“SEBI ICDR"), to inform the public that our Company is proposing, subject to applicable statutory and regulalory requirements, recaipt of requisite approvals, market
conditions and other considerations, 1o undartake an initia! public offer of its Equity Shares pursuantto the Issue and has filed the DRHP with the with NSE Emerge. Pursuant
to Regulation 247 (1) of the SEBI ICDR Regulations, the DRHP filad with NSE shall be made available 1o the public lor comments, if any, for period of at least 21 days, from the
date of filing, by hosting it on the wabsite of the Stock Exchange i.e., National Stock Exchange of India Limited at www.nseindia.com, respectively and the website of the
BALM, i.e., Holanl Consuitants Private Limited at www.holaniconsultants.co.in and on the website of our company i.e. www.shyamspices.co.in, Our Company hareby
invitas the public to provide comments on the DRHP filed with NSE EMERGE with respeact fo disclosures made therein. The members of the public are requested to send a
copy of the comments to NSE EMERGE, to the Company Secretary and Compliance Officer of our Company and'or the BRLM and the Regisirarto the Issua at thair respective
addresses mentioned below. All comments must be recelved by NSE EMERGE and our Company and/or the BRLM and/or the Company Secretary and Comphance Officer of
our Company onor before 500 p.m, onthe 21st day from the aforesaid date of filing the DRHP with NSE EMERGE,
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JgTeHAr or Sheaft & | Arvor FaaT ot a6 wufy v el e gaTar a3 war TS FHAT Investments in equity and aquity related securities involve a degree of risk and investors should not invest any funds in the Issue unless they can afford to take the risk of with
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Tel: +91 0141 - 2203886

Websile; www.holaniconsultants. co.in

Email; ipoaeholaniconsultants.co.in

Investor Grievance ID: complaints.redressal@holaniconsuifants.co.in
Contact Person: Mrs. Fayal Jain Contact Person: Mr Vinayak Morbale

SEBI Registration No.: INMOODOT2467 SEB! Registration Number; INROOOO01385

All capatalized terms used herein and not specificalty defined shall have the same meaning as ascribed to them in the DRHP

5. HuRRy/wafRy ORfY &—orEi & 3R IR = ¥ R W M & B R w® oA o 2 For SHYAM DHANI INDUSTRIES LIMITED
6. gexda MfIEY s9& gR1 AT Mfie—ws—aml @ & MMl & aNE R gegd dieerdRil @ SuRAf # drell Sg | geifd o dR R I8 91 On behalf of the Board of Directors
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Afrp dlell oY &Y 3987 WEd ©, 3R VWA gedr ¥, I Saaq diell o drel &ARe &1 U= @) e | gTalife, @ aaxd wrdt wrse 3rae afdfder fafdes Place: Jaipur C5 Sneha Mujawdiya
D gfte & 3 7| Date: March 29, 2025 Company Secretary and Compliance OHficer

7. el SCHETr I sl R 1 e g (2sufae) (5 T P TS STECD wfed) QT S oA A s o @ N SrTel Frf feaw & MR SR A AR T SHYAM DHANI INDUSTRIES LIMITED is proposing, subject to applicable statulory and regulatory requirements, receipt of requisite approvals, markel conditions and other
I/ ST DY EI1 | A 1 G B TN 9§ 15 il D AR daw HIwd (75 Feww), e 25 o D gD o AR STt Y el el | 59 el considerations, to undertake an inifial public offer of its Equity Shares and has filed the DRHP with NSE EMERGE. The DRHP is available on the websites of the Stock
Wl P TR AR T A1 e | R 61 T ST TN S $ a1 AR Pl g SRR e SR SR e S | Exchange i.e., NSE at www.nseindia.com, respectively and the websiles of the BRLM, i.2., Holani Consultants Private Limited at www.holaniconsuitants.co.in and on the
8. wEl fuiRd vy A & i |gol et faaw W BN @ E”—f & e WIAR & uel H e feer grr st s 9w fear s website of our company L. www. shyamspices.co.in. Potential investors shoukd note that investment in equity shares involves a high degree of risk and for details relating o
9. NS Bl BT AET F AT T Yo /Yo, S AT Yo, TAGR Yo S, S & PILT & Ted @ €, TeT B & such risk. see the section titled “Risk Factors" of tha DRHP when filed, Potential investors should not rely on the DRHP filad with NSE EMERGE for making any investment
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AT HREAT S . . . This announcement has been prepared for publication in India and may not be released in the United States. This announcement does not constitute an invitation or offer of
MirPd AP Br B A a1 W g BT EBR AT SABR A AR AAA D1 PIe BROT FAQ AT /AT /€ DR AR At @ fpi o e <R securities for sale in any jurisdiction, including the United States. The Equity Shares have not been and wall not be registered under the U.5. Securities Act or any other
ol BT 3T B BROT gAY FNRT B BT qof ARBR 2| AT A qd quer & Qe & it o fram ek wdf @y wenfa e | applicable law of the United States and, unless so registered, may not be offered or sold within the United States, except pursuant to an exemption from, of in a lransaction not

Fax: +91 22-6263 8299

Websile: www.bigshareonfine.com

Email; ipo@bigshareonling, com

Investor Grievance 10: investor@bigshareoniing.com

FET/- subject to, the registration requirements ofthe LS. Secunties Act and applicable state securities laws. Accordingly, the Equaty Shares are only being offered and sodd outside
T : fReddt 3 smmorer ‘ wiftrpa FrrfoT tha United States in offshore transactions in compliance with Regulation 5 under the U.5. Secunities Act and the applicable laws of the jurisdiction where those offers and
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